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CHHATTISGARH ACT
(No. 21 of 2002)

CHHATTISGARH ANADIIKRIT VIKAS K4 NIYAMITIKARAN
ADHINIYAM, 2002

An Act to regularize the unauthorized developinents in the planning area in the Stafe of
Chhaltisgarh, by vesting certain powers specilied herein, in an avthorily te excrcise, perform
and discharge the duties eatrusted to them within specified duration of time.

Be it enacicd by the Chhatisparh Legislative Assembly in the Fifty third year of the Repehfic
of Inida as follows :-—

CHAPTER-I-PRELIMINARY

Shorl Title, Extent 1. () This Act may be called the Chhattiszarh Anadhikrit Vikas Ka Niyamitiharan
and Commencement. Adhiniyam, 2002 (Ne. 21 of 2002).
(2) It exzends o the whole of Chhauisgarh.
3) Tt shall come into forceon suchdate as the Stale Gevernment may, by notiltciion.
appoink.
}
Application. 2. The provisions of this Act shall apply 1o such unauthorized developiments which were in

existence on or before the date nonfied by the State Governmeny,

Definition. 3. (D In this Act, unless the context otherwise requires—
{1} "Authority" means an authonly constituted under section 4 of the Act
{ii) "Builder" nwzans and includes, a person or group of persons engagad in

constructiori of building or creation of uny other engineering structure in.
or on any picce of Tand, in the planning arca.

(kil} "Government” means State Govermment of Chhailisgarh,

Hy' "Road line " means Loth limiting sides of any -publi¢ ror!



(vi)
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“Unauhorized development” means development of any sitc withoul
any permission of conwry (o the permission gronied vrdeviation of land
use or deviation [ren, e peomission granted undes e provistuns of the
Chhattisgarh Nagar Tatha Gram Nivesh Adhimvam. 1973 (No. 23 of
1973) orany of the acts For the time being in forceor any rules echyelaws
made thereunder.

"Regularisation” for he purposc of this Acl means, regularisaiian of the
unauthorized development by the Authority under Section 5 (13 (i)

(2) Words and expressions used in this Acl, bulnotdefined herein, shail have the same
meaning as given in the Chhattisgarb Nagar Tatha Gram Nivesh Adltiniyam. 1973
and rules made thereunder.

CHAPTER-II— CONSTETUTION OF AUTHORITY, PROCEDURE ETC.

4. (1 The Staie Government shall constiute for each district an aathority 1o be called
the "District Regularisation Authority” for the  purpose of tegularisation of
urauthorized development,

(2) The District Regularisation Authority shall consist of the following members
namely —
(a) Collector of the District - Chairman
(b} District Superiniendent of Police - - Member
{c) The Municipal Commissioner/Chief - Member

(d)

(e

Municipal Ofticer of the concerncd
Urban Local body, for  the cuses of
their respeclive areas,

Chief Executive Officer of the concerned - Member
Development Authority, for their sespe-
clive areas.

Officer of Town & Country Planning - Member
Department in-charge of the district. Secretary.

3. The suthority imay receive.applications, through compelent afficer appainted for this purpose
for regularisation of unauthorized development from the zffected persons within the timme Jinit
and in the manner as prescribed by the Government under the cules framed for this purpose.

6. (1) The Distrct Regularization Authority shall have the fallowing powers - —

()

On receipt of application under Section 5. it may call for any record or
information regarding unauthorized developments in any planning area
within the district. On the basis of such records and infosmation, the
Authority may citherrejecithie applicaiion or ke a decision for regulari-
sation ot unauthorized developinent in accunlance with Section 7 of this
Aecl,

Constitutiop «[ Dis.
tricl Regularisalinn
Aulhority.

Application,

Pawers ol District
Repnlarization au-
fhority.
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Regularisation of an
ultitithorized  deve-
lopment.

(2)

(4}
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(ii)

(i)

(iv}

)

In case. the Authonty decides in favowr al reguluisation. o shall. alter
due consideration, impose penally on the applicant for such develnp
meat. The Authority may colleet such penalty in swlable instaliments
together with inferesi, in case the applicant makes a wrisen request for
payments in installments, within 14 days of the arder hy the Authariey,

[or the purpose ef impesing penalty. the Authority shali evaluale an un-
authorized developnient on the basis of previvling macket vidue ol the
Tand, constructiun etc. The Authority shall afso evaluate Hs monthly rent.

The Authority shali determine penalty on the hasis of sucit evaluation
done and Lhe cost of developrient of basic infrastructure in Lthe vicrmty.
which may be required beeause of the unantharized developmens.

Upon compliance ol the order issued by the Authorily. and deposit ol ihe
regularisition penaity, such developuient would cease 10 be unauthu-
rized and a certilicate to'that efTect witl be issued to the applicant. by the
Authority in such prolormi us tilay be prescribed.

The Authority shall have the same powers as are conferred on the High-Rise
Building Committee under the provisions of the Chhattisgarh Nagar Tatha Gram
Nivesh Adhiniyam, 1973.

The Authgrity may, if it consider nzacessary. tike the services or apinion ol any
registered structural engineer. town planner or architect in deciding applications

under Scchion 5.

The Authority shail exercise sucl athier powers as may be assizned 1ait by the
Ciavernment {or the purpose of regularisation of unzuihorized development.

The Disirict Regalarisaton Authority shall not regularise an unauhorized deve-

lopment if,

()

(i)

(iii)

{iv)

(v}

{vi)

(vil)

the land tzlongs to Governiment, focal authority. or Extatulory Hody,

the construction is affecting the delined building line or is falling withia
the Road-lines.

the land has beenallotted by the Governmenl. local authorily or statutory
body far aspecific pucpose, otherthan the one for which development has
been done.

the area of construction is on 1ank bed or Lank bank or niural drainage.
incase of multi-siericd buildings. the building is abstructing the view ol
any heritage building site or is violating 1he prescribed nonns lor fire

safely or siructural stahility.

the area is carmarked lor industries which use or produce hazasdouas
suhstunces.

it iy nolin public interast b o o,
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(3)

)

{5

if ihe unanthorized devulapinen: 13 on parking spaces or oa areus earnarked for
recreational use in the development plan, repulirisation shall be perminied oply
when an alternative areahas been provided by Lhe applicant b close vicinhy of the

constructed site.

No regularisation of unauthorized high-rise building shail be considered, if it con-
travenes any of the provisions of the Chhattisgarh Nagar Tatha Gramn Nivesh

Adhiniyam, 1973.

The authority may regularise part of the unauthorized development also, looking
to the attending circumstances. :

Regularisation will not entitle the applicant for any other seyvicesor claims arising
thercof.

8. The auhorily having jurisdiction, shall take sppropriate aclion against wi unauthorized deve-
lopment accurding 1o the provisions of the relevart acts, and rules made thereunder if,

q))

(i1}
(i)

9. (1)

(@)

(3)

10. (1}

the owper, or occupier ot builder of the unauthorized development dees nol apply
for regularisation within the prescribed tme fimit.

the application has becn rejected under section (6) (1) (3).
the applicaiion tails to-deposit the penalty for regularisation.

Any person, aggrieved by an order passed by the Awuthority, may appeal to the
Divisional Commissioner within thiny days [rom the date of such order.

[n case the appeal is (ied by the applicant as menioned 1n section 3, the appeal
shall not be admided {or hearing by the Divisional Commissioner unless the
appellant has depasited 50% of the peralty for regulansavon, The applicant must
depositthe monthly rentof the unauthonzed development regularly, as decided by
the Auvthority, during \he pendency of the appeal.

Any person, aggrieved by an order passed by the Divisional Cominissioner may
file anappeal to the Governmenl within thirty days {rom the dale of such an uider,

Provided that the appellant shall regularly deposit the monthly rent forihe
unauthorized development as decided by the Authority under this Act during the

pendency of the appeal.

CHAPTER-1Il—MISCELLANEOUS

The Government may either suo-mele, of on an applicalion {iled by any person,
farthie purpose ol satisfying liselfas to the correctness, legalily or propriety of any
order passed by Divisional Commissioner or Authority under this Act. call forthe
vecords and may also direct that pending cxamination ol the recosd, such arder be

hald in abeyance.

The Gouvernment may modily ur reverse the orders of the Divisioas! Commi-
ssioner or Authority umder this Actas ¥ may deem . No sueh order shall be
pissed by the Goverament aniess Ui inlurested parties have been given an oppor-

tupity of being henrd.

Powers of awihority

having jurisdictim,

Appeal.

Power of the Govenn-
ment.
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Depositefpenalty and
ather accruals,

Protection of 2clivn
taken under the Act.

Pawers of Govern-
ment Lo meke ruley.

Savings

Bar on the Jurisdic-
tion ef Civil Courts.

Pawer to remove dil-
liculties.

11,

| 16,

The penalty. rental vatue and other aceruals received under the provisions. of this Act siah)

be credited 0 the Cosoinoent reasary

(D Nowithstanding any thing conlained in any law forthe time being inlorce. nosun.
proseculion or other legal proceedings  shall lie against any officer or Aulhuority
for any thing which has been denc in good faiih or intended 10 be done i pursu-
ance of Lhe provisions of this Act or rules madc thereunder.

(2 No suit or other legal proceeding shall lic agaiast the Governmentor any autherity
under the Government for any damage caused or likely to be caused by any thing
which has been done or any action 1aken in good faith or intended 10 be done in
pursuance of this Act or rules made thercunder,

The Government may make rules for the purposes of effectively carrying out the pros psions
of this Act. Such rules may provide for all or any of the Following matters. namely -~ -

(0 procedure 1o be followed in regularisation of unauthorized development:

(i) norms for imposition of regularisation penally;

(i) procedure {or collection and utilisation of penally for regularisation:

av) procedure forexercise of powers conferred to the Authority under Section 6Hof Lhis
Acl.

CHAPTER-IV—SAVINGS

Notwithstanding any thing contained in-Chhattisgarh Nagar Tatha Gram Nivesh Adhinivam.
1973 (No. 23 of 1973), Chhauisgarh Municipal Corporation-ci, 1956 (No. 23 ol 1956).
Chhanisgarh Municipaliies Act 1901 {No. 37 of 1961) or Chha‘iu:,g_’_;h -Panchayutrag

Adhiniyam, 1993 (No. [ of 1993) any local government; iis the case ma) be, in relation 1o the
unauthorized development under the provisions of this Act, Irom the date of coinmencement
of this Act, shall ceasc toexercise the powers, perform the functions, and discharge dutics
which the Stale Govcrument, Divisional Commissioner, and the Autharity is competent o
exercise, perform and discharge under this Act.

No ¢ivil suit of any nature against any of the orders passed under the provisions of this Act will
be maimainable before any court.

If any difficulty arises in giving effect to the pravisions of this Act, the Government may. by
order, not inconsistent with the provisian of this Aci, remove the dilficully.
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CHHATTISGARH ACT
{No. 4 of 2003

THE CHHATTISGARH ANADHIKRIT VIKAS KA NIYAMITIKARAN
(SANSODHAN) ADHINIY A M, 2063

An Act further to amend the Chhattisgarh Anadhikrit Vikas Ka Niyamitikaran
Adhiniyam, 2002 (No. 21 of 2002),

Be it enacted by the Chhatlisgarh Legislature in the Fitty-fourth year of the Republic of India
as follows — .

. (D This Act may be called the Chhattisgarh Anadhikrit Vikas Ka Niyamiiikaran  sport ttie and Com-
(Sansodhan) Vidheyak, 2003 (No. 4 of 2003). mencement
) It shall come into force from date of its notification in the official Gazette.

In Sub-section (1), (2) and (3) of Sccrion9 of the Chhanisgarh Anadikrit Vikas Ka Amendmcnl of Sec-
Niyamitikaran Adhiniyam, 2002 (No. 21 of 2002) hereinafter called Principal Act, for words ~ tion 9.
"Divisional Commissioner” the words "Director Urban Planning and Development” shatl be
substituted.

’ Awendmient of Sees
lion 10,

P

3. fn Sub-scction (1} and (2) of Section LG of the Principal Aci, for words "Divisional Commi-
ssioner” the words "Director Urbzn Planning and Development” shall be substituted.

Sug, TE @ TR TN SRR AT ST R T, s $ Ok RN T 10
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CHHATTISGARH ACT
(No. 7 of 2022}

TIE CHHATTISGARH ANADHIKRIT VIKAS KA
NIYAMITIKARAN (SANSHODHAN) ADHINTYAM, 2022

AnAct further to amend the Chaatlisgarh Anadhikrit Vikas Ka

Niyamitikaran Adhiniyam, 2002 (No. 21 of 2002).

Be it enacted by the Chhattisgarh Legislature in the Seventfy-Third

Year of the Republic of India, as follows :-

1. (1) This Act may be called the Chha'ttisgarh Short title,

Anadhikrit ~ Vikas Ka  Niyamitikaran i

: commencement.
. (Amendment) Adhinivam, 2022,
(2) It shall extend to the whole State of
Chhatlisgarh. |
(3} It shall come into force with effect from the
“date of its publication in the Official Gazette.
2. For clause {v) of sub-section (2} of Section 4  Amendment of
of the Chhattisgarh Anadhikrit Vikas Ka =~ Section 4.

Niyamitikaran Adhiniyam, 2002 (No. 21 of
- 2002), (hereinalter referred to as the Principal
Act), the following shall be substituted,

namely:-
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‘fvp The ()fﬂx:rtl‘:in-charp;e of the Member
Districl/Joint Director/ Secretary”
Deputy Direclor/ Assistant
Director of the Nagar Tatha

Gram Nivesh department

Amendment of B ° After clause (i) of sub-scction (1) of Sec:ii{m 6.
S?Ctim.‘ 6. " of the Principal Act, the following shall be

mmsecrted, namely:-

“{ivi{a) On changing the land use other than
prescribed purposes, an additiorlal-
penalty of 5 percent of the current
prevailiﬁg collector guide line ratc for
the land of that area sh?ll be

payable.

(b) (i) if the unauthorized development
is done on the plot/site reserved
for the prescribed parking, fhen
the regularization will be
allowed only alter  the
prescribed additional penalty
amount for lack of parking has

been paid by the applicant.

(ii) such unauthorized deﬁ-.zeldpment
/construction which came into

existence before the - date
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01.01.2011, for which building
pcri'nit /development permit is
sanctioned, or - such
unauthorized  buildings  for
which property tax is being paid

at the rate determined by the

Government in the concerned

local body, if parking is not
available in such buildings as
per the Chhattisgarh Land
Defeln_pment Rules, 1284 or the
developmenil plan of the citj
concerned, then the. building
can bc regularized on  the
payment of additional penalty

armmount [or parking as follows:-

S.Ne.| Parking Decrease Penalty Payable
Percentage " (for cach car space
' ___constraint)
) @ )
I |'Upto 25 percent Fifty thousand rupees "

for each car space

2 ;More than 25 percent | One lakh rupees for

- and upto 50 percent | each car space

| o -
3 |'More than 50 percent | Rs.2 lakh for each car

space

} and upto 100 percent
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(iii) such unauthorized development

/construction which came into
existence on or alter thc. date
01.01.2011, for which building
permit/development permit 18
sanctioned, 0T uch
unauthorized  buildings  for
which property tax is being paid
al the rate determined by the
Government 1n the concerned
local body, if parking is not
available in such buildings as
per the Chhattisgarh Laﬁ_'ud.
Development Rules, 1984 or the |
developmént. plan of the city
concerned, then the building
can bc _rcgularized on the
payment of additional pcnalty

amount for parking as follows:-

S.No. | Parking Decrease |  Penalty Payable
- TPercentage (for each car space
| constraint)
(1) | (2) (3)
I | Upto 25 percent | Fifty thousand rupees for
- : each car space
2 |More than 25| One lakh rupees for each

percent and upto | car space
50 percent
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(iv} The caleudation of compoundable

parking shall be as under:-

| S.No. ‘ Océ_uf)ancy -]_3_ui1t up  Minimum
| ~arca : Area
! (in square | Available
metres) for Parking
' -(Per Car
Space
(ECS))
ROR @ 3) )
1 Residential Up to 500 Nil
More than | 50 Percent
LR | 500
s Non residential !_ ) Up to 500 Nil
' | Morethan | 50 Percent
| L

(c) penalty in each cese for unsuthorized
| development of such non-profit
‘making social institutions,; which are
not established for the purposes of
making .proﬁts, shall be payable at
the rate of 50 (fifty) percent of the

estimated amount.

(d) As per the provision laid down in Rule
39 of the Chhattisgarh  Land
Developme'nt- Rules, - 1984,

regularization may be dene if public
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Amendment of
Section 7.

Amendment of
Section 9,

9.

interest is not affected by the existing
activities at the site due to 1on-

availability of width of the road.”

Clause (iji) of sub-section (1) of Section 7 of

the Princi;:ial Act shall be amitted.

(1) In sub-section (2) of Section 9 of the Principal

(2)

Act, for the words “The applicant musl

deposil. the monthly rent of the unauthorized

- development regularly, as decided by the

Authority, during the pendency of the

~appeal.”, the words “Dufing the pendency of

the appcal, the ’appe-ljlgant shall regularly
déposit the amount of monthly rent for
uﬁauthoﬁzed development, which shall be
payable for a period not cxceeding one year,
as may be determined by the Authority under
this Act. This provision shall apply to the all

pending and new cases.” shall be substituted.

For the proviso of sub-section (3) of Section 9
of the Principal Act, the following shall be

substituted, namely:—' :
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| "Px'ovidéd that diiring the pendency of the
appeal, the appellant shall regularly deposit
thé amount of monthly rent for a period not
ext:eedi.ng, one. yéar, for the un-authorized
dﬁvélep’ment, as decided by the Authority
under this Act. This proviso shall apply to the

~ all pending and new cases.”
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CHHATTISGARH ACT
(No. 5 of 2023)

THE CHHATTISGARH ANADHIKRIT VIKAS KA NIYAMITIKARAN (SANSHODHAN)

ADHINIYAM, 2022.

An Act further to amend the Chhattisgarh Anadhikrit Vikas Ka Niyamitikaran
Adhiniyam, 2002 (No. 21 0of 2002).

Be it enacted by the Chhattisgarh Legislature in the Seventy-Third Year of the
Republic of India, as follows :- ’

0

@
3)

This Act may be called the Chhattisgarh Anadhikrit Vikas Ka Niyamitikaran
(Sanshodhan) Adhiniyam, 2022.

It shall extend to the whole State of Chhattisgarh.

It shall come into force with effect from the date of its publication in the
Official Gazette.

After serial number 2 of the Table of para (iii) of sub-clause (b) of clause (iv) of

sub-section (1) of Section 6 of the Chhattisgarh Anadhikrit Vikas Ka Niyamitikaran
Adhiniyam, 2002 (No.21 0f2002), the following serial number shall be added, namely:-

S.No. Parking Decrease Penalty Payable (for each car
. Percentage space. constraint)
) @ , €]
«3 | More than 50 percent and upto | Two lakh rupees for each car
75 percent ‘ space”

Short .title,
extent and
commencement.

Amendment of
Section 6.
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